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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, FARIDKOT HOUSE, NEW DELHI 110001 

OA NO. 168/2020 

In the matter of:- 

MASSIVE FIRE AT CHEMICAL FACTORY IN GUJARAT’S 

VALSAD – SUO MOTO 

DOH: 28th August, 2020 

SHORT REPLY ON BEHALF OF 

RESPONDENT NO.5, M/S. SHAKTI 

BIOSCIENCE LTD. 

MOST RESPECTFULLY SHOWETH:- 

1) That the respondent herein submits the following 

facts for the consideration of the Hon’ble Tribunal. 

 

2) That the answering respondent company has the all 

the permissions and certificates to run the plant. 

This is being a small chemical manufacturing unit as 

an ingredient for Pharmacy. 

 

3) That the answering respondent has already 

deposited a sum of Rs. 25,00,000/- (Rupees twenty 

five lakhs) towards penalty imposed by the Gujarat 

Pollution Control Board/Respondent No.1. This 

deposit is been done by the answering respondent 

despite the fact that the plant is running in great 

loss for the last few years.  

 

- The copies of the notice issued by GPCB and proof 

of payment of penalty are annexed hereto as 

Annexure R-1 colly. 

 

4) That the unfortunate occurrence of fire at the plant 

was due to short-circuit and there were no 

negligence or lapses on the part of company in 

maintaining standards of procedure in the 

functioning of the plant. The occurrence of the fire 
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on 8th August, 2020 was immediately extinguished 

within a span of 2/3 hours with the help of company 

staff and fire department. Due to the immediate 

action, there was no loss of life or any nuisance to 

the neighbouring plants/environment. The following 

are the documents/certificates/reports issued by 

authorities/independent consultants showing all the 

compliances which are required in the functioning of 

the said plant:- 

 

a. Annexure R-2: Certificate issued to the 

answering respondent by the Respondent No.4 

(Directorate Industrial Safety & Health, Gujarat 

State) – License to work a factory. 

b. Annexure R-3: Good Manufacturing 

Practise/GMP certificate issued by Food & Drugs 

Control Administration. 

c. Annexure R-4: Certificate of Consent and 

Authorisation issued by Respondent No.1. 

d. Annexure R-5: ISO certificate. 

e. Annexure R-6: Public Liability Industrial 

Insurance policy- Oriental Insurance Company 

Ltd. 

f. Annexure R-7: Audit Finding Compliance 

Report for Safety Measures as on 30-07-2020. 

   

5) That the answering respondent after the issuance of 

Notice dt. 14-08-2020 under Section 31A of Air (P & 

C) Act, 1981 by the Respondent No.1 had complied 

with the directions and the proof of the same is 

Annexure R-8 colly.  

 

6) That in furtherance of the compliance as stated 

above in para 5), the answering respondent 

requested the Respondent No.1 vide its revocation 

letter dated 24-08-2020 to revoking the closure 

notice and requested for resumption of the plant 

after ratification. It is respectfully submitted that the 

said plant was functioning with 75 employees both 

workers and staff, resumption of the same is in the 
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best interest of the community and staff. This plant 

is in manufacturing of pharmaceutical and 

intermediate and speciality chemicals. 

 

The copy of revocation letter dated 24-08-2020 sent 

to Respondent No.1 is Annexure R-9. 

  

7) That the answering respondent pleads for a liberty 

to file a detailed reply, if so required by the Hon’ble 

Tribunal. 

 

PRAYER 

 

In the facts and circumstances of the case 

mentioned hereto above, the Hon’ble Tribunal may 

be pleased to pass appropriate orders, in the interest 

of justice. 
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(Counsel for the Respondent No.5) 

New Delhi 
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